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IN THE HIGH COURT OF ORISSA AT CUTTACK 

W.P.(C) No.1957 of 2018 

 

Sri Amitav Tripathy …. Petitioner 
Mrs. Sujata jena, Advocate 

  -versus- 
Orissa High Court, represented by the 
Registrar General 

…. Opposite Party 

Mr. P. K. Muduli, AGA  
 
CORAM: 
THE CHIEF JUSTICE 

        JUSTICE R. K. PATTANAIK 
 

  
   

Order No. 

ORDER 
18.05.2022 

 
         28. 1. The Law Expert has submitted a detailed report to the Court on 

the reevaluation. As far as the answer to Question No.1 in Group-D 

is concerned, the result of the reevaluation of the Expert is as under: 

 “Result of Reevaluation-The candidate has only 
written that Section 18 prescribes a bar and has given a 
citation which is a wrong one. Hence, for writing that 
anticipatory bail provision is not applicable he has to get 
0.5 mark and another 0.5 mark for writing Section 18 of 
SC ST P.A. Act. Hence, in my opinion he is entitled to 1 
mark for his answer to the above question.” 

 2. As far as Question No.3 in Group-D is concerned, the result of 

the reevaluation is as under: 

 “Result of Reevaluation-The candidate while answering 
the above question has only written that the trial of 
offences under Prevention of Corruption Act has to be 
dealt by following warrant procedure trial. The answer is 
very short and cryptic for which he has been rightly 
awarded with 0.5 mark.” 
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 3. The net result is that the candidate gets just 0.5 mark additional 

for the answer to Question No.1 in Group-D. In all, therefore, the 

Petitioner secures 45.5 + 0.5 i.e. 46 marks. Since he does not secure 

47% in paper III, there is no scope for calling him for interview. 

 4. A copy of the reevaluation report be furnished to learned counsel 

for the Petitioner. 

 5. In that view of the matter, no further directions can be issued in 

the matter. The writ petition is dismissed. 

 6. The Answer Script to be put back in a sealed cover and kept with 

the Registrar (Examinations) along with the reevaluation report. 

  

                (Dr. S. Muralidhar)  
                                                                                  Chief Justice 
  
                  
           (R. K. Pattanaik)                                                                            
         Judge 

M. Panda 


